
State Vs. Arif 
FIR No. 432/16 

PS: New Usman Pur 
U/s: 307/34 IPC 

& Sec. 25/54/59 Arms Act 
19.06.2020 

 Court hearing through webex online meeting. 

Present: Sh. Kumar Gaurav, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
  Submissions heard. 

 The applicant has moved the application for extension of the 

period of his interim bail.  

 It is submitted that the Hon’ble High Court of Delhi has 

extended the protection/interim bail vide its order dated 15-06-2020 in 

WP(C) 3037/2020.  

 Considering the facts, the interim bail stands extended till 15-

07-2020 as per said order. The application stands disposed off accordingly. 

Copy of order be given dasti and be also sent to the concerned parties 

through email.    

 

 
(SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 
KKD/Delhi/19.06.2020 
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              State Vs. Arshad and Adil 
     FIR No. 549/17 

PS: New Usman Pur  
U/s: 302/212/120-B/34 IPC &Sec. 27 Arms Act 

 

19-06-2020 

Present: None  

The bail applications of the applicants are fixed for consideration 

upon hearing the submission from the parties. The copy of evidence 

recorded in the matter has been received through mail and the same is 

perused. I proceed for announcement of the order on the applications. 

The facts of the case, as per submissions, are that on 12/07/2017 the 

complainant at about 7:15 PM went to call his brother, Asif, from his house 

towards CNG pump Shastri Park and  he saw that his brother was sat on 

stones near a Khokha built up below the wall of fire station office with his 

friend Rizwan and Guddu. The complainant saw that Guddu was going 

towards CNG pump then two motorcycles came there from side of parking 

situated in the backside of JPC Hospital and one motorcycle was being 

driven by Munna and Arshad sat behind him with one other boy. The 

motorcycle was stopped at the place where Asif was sat and Arshad filed a 

gunshot by taking point towards Asif and the bullet hit him and he tried to 

run away towards the complainant. In the mean while Kapish and Shahrukh 

who were on second motorcycle also fired one shot. Asif fell down there and 

Rizwan ran towards CNG pump and all the accused on the motorcycles 

went towards Shastri Park. The complainant reached near to his brother and 

in the meanwhile Rizwan and Guddu also reached there. The injured was 

shifted to hospital through an auto where he died after sometime. 
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The applicant Arshad has been charged with the offence of murder 

and use of firearm whereas applicant Adil has been charged for the offence 

of conspiracy of murder. 

It is submitted on behalf of applicants that material witnesses of the 

case have already been examined and nothing concrete came out from their 

testimony against the applicants. It is submitted that the testimony of the 

complainant does not inspire confidence and other two witnesses examined 

have not supported the prosecution case at all. It is submitted that the 

applicants are in custody since the date of arrest and now time of more than 

two years and ten months has passed and the applicants are entitled for 

interim bail as there are no chances for completion of the trial in near future 

due to covid-19. It is submitted on behalf of applicants that they are having 

cleaning decedents and are not involved in any other case. It is submitted 

that co-accused Fardeen has already been granted bail by the court. It is 

further submitted that the names of the assailants are not mentioned in the 

MLC nor the bloodstained clothes of the complainant have been produced 

during the trial which shows that the complainant was not present at the 

spot. 

 On the other hand, the bail applications are opposed by the 

prosecution with the submissions that the complainant has supported the 

charge. It is submitted that the other witness has also deposed about the 

incident however he has not identified the accused in the court as the 

assailants as he has been won over by the accused. It is further submitted 

that even as per the testimony of complainant at the time of incident Rizwan 

was leaving the spot so there is every chance that he was not able to see 

the faces of the assailants. It is submitted that the MLC is the document to 

prove the injuries and not for who has caused the injuries. It is submitted 

that many times the doctor who prepares the MLC does not ask about the 

identity of the accused. It is submitted that the complainant has deposed 
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that he did not tell anything about the accused to the doctor. The witness 

has also stated that his clothes were not collected by the IO. It is submitted 

that if the applicants are released on interim bail then there are chances that 

they will flee from the trial and applicant Arshad is also involved in other 

matters out of which one is for murder. It is submitted that the charge against 

the co-accused Fardeen is only for offence punishable u/s 212 IPC so his 

case is not similar to case of applicants. 

It is settled law that disposal of bail application is not a mini trial and 

the evidence at this stage is not required to be dealt meticulously. After 

going through the testimony of witnesses examined so far, I am of the view 

that no case is made out to admit the applicants on interim bail. The criteria 

laid down by the Hon’ble HPC constituted by Hon’ble High Court of Delhi is 

the guideline and it is provided that the cases may be considered as per 

their merits. Thus, in the facts and circumstance of the case, applications of 

both the accused are dismissed. The copy of the order be sent to the 

applicants through jail authorities. 

  

 

 

 

(SUNIL CHAUDHARY) 

Spl. Judge NDPS/ASJ/NE/ 

KKD/Delhi/19.06.2020 

 

 

  



State Vs. Bharat Kumar 
FIR No. Not Known 

PS: Bhajanpura 
 

19.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Javed Ahmed, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is an application u/s. 438 Cr.P.C for grant of anticipatory 

bail.  

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 24.06.2020. 

 

 

 
(SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 
KKD/Delhi/19.06.2020 
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State Vs. Bhaskar Rawat 
FIR No. 528/15 

PS: New Usman Pur 
 

19.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. S. S. Lathi, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is an application for calling present status report from the 

Jail Superintendent of Mandoli Jail, Delhi. 

 Submissions heard. 

 It is submitted that the applicant has already been granted 

interim bail from the court of Sh. L. K. Gaur, Ld. ASJ/NE vide order dt. 

10.06.2020 but, the applicant has not been released from the jail despite 

furnishing the bail bond before the Superintendent Jail No. 12, Mandoli, 

Delhi, and completing the verification of the surety on 14.06.2020.  

  

 The Superintendent Jail No. 12, Mandoli, Delhi to file report in 

this regard on 20.06.2020. 

 

 

 

 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/19.06.2020 
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State Vs. Dilshad Khatoon 
FIR No. Not Known 

PS: Sonia Vihar 
 

19.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Nitesh Kumar, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is an application u/s. 439 CrPC for grant of anticipatory 

bail.  

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 25.06.2020. 

 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/19.06.2020 
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State Vs. Khem Singh Bisht 
FIR No. 528/15 

PS: New Usman Pur 
 

19.06.2020 

 

  This is an application, received through email, for modification 

of order dt. 05.06.2020 passed by Sh. L. K. Gaur, Ld. Duty Judge, North-

East, Delhi. 

 The applicant was ordered to be released on interim bail and 

the Ld. Court directed to conduct the test for COVID-19 before the release 

of the applicant. It is submitted that the applicant is not released from the 

custody so far.  

 The applicant moved an application for status report as he has 

not been released despite furnishing of bail bonds and the report was 

received from the jail yesterday intimating that the test is schedule for 18-

06-2020 and the court directed the Jail authorities to get the result as early 

as possible. Thus, in the facts no indulgence is required by this court as the 

conduction of the test is in benefit of the applicant as well as society at large. 

The application is disposed off with the directions to the Jail Authorities to 

get the  result of the test of the applicant at earliest, so that the grant of 

interim bail to the applicant may be enjoyed by him.  

 Copy of the order be sent to the Jail Authorities. 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/19.06.2020 
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State Vs. Mahavir Singh 
FIR No. 236/2020 

PS: Sonia Vihar 
 

19.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Nitesh Kumar, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is an application u/s. 439 CrPC for grant of regular bail.  

 

 Issue notice to the IO/SHO to file reply of the bail application in PDF 

format through email at court id readerndpsnortheast@gmail.com  for 26.06.2020. 

 

 

 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/19.06.2020
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State Vs. Manoj Kumar 
FIR No. 228/2016 
PS: Khajuri Khas 

19.06.2020 

   

 The application seeking early hearing on the bail application is 

received through email. The number of FIR mentioned in the application is not 

correct as it is 228 as per earlier application. 

 The interim bail application of the present applicant is fixed for 

24.06.2020 and the main case file is to be received from the court of Sh. Vinod 

Yadav, Ld. ASJ, North-East, Delhi to this court as the matter is transferred. In view 

of the receiving of matters for urgent hearing, no early date is possible.  

Let report from the Superintendent Jail for conduct of the applicant in custody be 

also called for 24.06.2020. 

 As such the present bail application, be put up on 24.06.2020. 

 

 
 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/19.06.2020 
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State Vs. Mohd. Wasim 
FIR No. 548/13 
PS: Seelampur 

 

19.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Jagmohan Singh, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is an application u/s. 439 CrPC for grant of interim bail for 

45 days. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 25.06.2020. 

 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/19.06.2020 
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State Vs. Mulayam Verma 
FIR No. 200/2020 

PS: Gokal Puri 
 

19.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. J. K. Verma, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is an application u/s. 439 CrPC for grant of bail.  

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 23.06.2020. 

 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/19.06.2020 
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State Vs. Parvinder Nagar @ Sonu 
FIR No. 53/2020 
PS: Sonia Vihar 

 

19.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Ashok Kumar, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is an application u/s. 438 CrPC for grant of anticipatory 

bail.  

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 26.06.2020. 

 

 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/19.06.2020 
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State Vs. Taj Ahmed Ansari 
FIR No. Not Known 

PS: Sonia Vihar 
 

19.06.2020 

 

 Court hearing through webex online meeting. 

 
Present: Sh. Nitesh Kumar, Ld. Counsel for the applicant/accused.  
 Sh. Ashok Kumar, Ld. Addl. PP for the State through V/C. 
  
 This is an application u/s. 438 CrPC for grant of anticipatory bail.  

 

 Issue notice to the IO/SHO to file reply of the bail application in PDF 

format through email at court id readerndpsnortheast@gmail.com  for 25.06.2020. 

 

 

 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

KKD/Delhi/19.06.2020 
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